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NARAYAN B1S0I,
E. D.M, C,
Aged aprut 35 years, :
S/0.Late Chakradhar Bisal,
at/PoiChakagada, via.n egunia,
Dist; Khurda, taei Applicant,
By legal pracu tiocners M/s.p, V, Ramdas,

: ' i F. V.B,Rao,

Advocates,

= VersSu S~

L Union of India ‘cepxesented by the
Chief Postmaster General,
nrissa Clrcle,Bhubaneswar-l.,

2, Senior Superintendent of post offices,
‘Puri pivision,puri,

3 'Assi..fstan’t Superintendent of Post nffices 1/c,
Khurda gsub pivision,khurda,

4. Postmaster,Klmrda [, 0..¥hurda,
5. Sub Postmaster,Becunia s, O,Dist.Khmrda,

o e Res [:’C[]d en t.‘S

BY legal practitionerg Mr,A.K.Bose,SSC.
£, b, N o, 635/1998,
RAJKISHORE PADNAIK, EDMC, _
Aged aboat 57 years, :
5/0.Late purga charan Patnaik, £
At/Fo:Begunia,pist, ) hurda, e Applicant,

By legal practitioners dV/s.r, 7, Ramdas,
F. V.3, Rao,
Advocates,

l. Unicn of Indid represented by the
Chief postinaster General,nrissa
Circle,Bhubaneswar, -~ 751 001.



3. Senionr superin tendent of post Offices,

Purd pivision,pu £l

3. Assistant .sup@;ih tendent of post Nffices I/¢.,
Khurda sub pivisi o, Khurda, '

4, pos tmaster ghura HO, Khurda,
5. -SubePnstmaster,n equnia s0,pist.Khurda,
oo Respondents,

By legal practitimer ML ALK Bose, SsC

CORAM 3
HE HONOURABLE MR, SOMNA 4 S0M, VICE-CHAT [MAN
‘ AND
THE HONQURABLE MR, G, NARASIMUAM, M M3 ER (JU Dlha) o ‘ _
QU LIACK, this the day of » 2000, i
DLR D E R
MR.SOMNATH SOM, VICE. CHAIRMANg = - . : , #

- In these two applicatinng, containing fidentical nature
of pr:ayeris, Respendents are Ccanmen, Applicants are also EpMCs
under pPuri postal Division, Hence, thaugh the applicati eng vere

4 ' ?f

heand Separately, théy are ':)‘r;ir“;q riisposgd nf l;hrdtgh!crmmm . ‘
6uﬂer, . 8, .

2. Applicants in both the OAs are’ m{lejs under ;;c;c;unia

Sud® Pest nffice, wh:_'.ke applir__‘ant; in oA N . 635/98 car‘xt.i_..es '

Mail frem Bequnia to Chakapada o the jaded Line, the applicant d

™,

in OA Nn.634/93 carries mail fron pingar to Rodtapaeda, They are
to p‘erf'orm thelr duties for Ffi ve limars a day and are weing paid

menthly pay of B, 420/~ oesides DA ete. In votil these ‘places
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the menial work like Sweeping and supply of water were Leing
performed by same casual .L.'-ai)dlrs:frs on contingent pasis upto
1.5.19':38. n'xer.zt_after, engagement of such Casual Lavourers were
dis-continued in view of the instructions of pirector General
of posts in‘ letter dated 5.5.1991. Mhercafter, the Senior Sde te
of post foicbzs,‘llxri Di‘visi -:rl,.';ii ):ected the applic:.zaants to
pecform addi ti d‘lalidu cies such as supply of water and Sweeping

of the office Roans on the groind that their pMC v)ork justifies

four hoars a day.

3. It is the casze nf applicant that they represent:
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eXpressing théir resentment bput the SsP0 threatened to take
disciplinary ar.:ticn. against then, Hence these aﬁ»pli::aticns'
have been filed to declare that the Sweeping and ‘supg,l_ying nf
water wmald not come under the duties of the EDMCs and N e
' Lo, Uotile
performance »f such menial work wauld not constried any
mis-conduct,
4 Department in thelr counters take the siLian«l'_i tha t
as per the DG*s circular of the year 1971, casual laooarers
can not further be en.ﬁ,aggdl on contingent nasis,lience the labalrebd
whn are under engagemsn té had to be discontinued, the work of
the two applicants in carrying mails hardly justifies four
) 0y
hoars a day and the rewaining whole hoar, they can as well attend
“
to the Swe‘ep:l.ng of the f)fficc rRooms and supply of water to the
staff,which are quite essential for mnning of the ()ffi‘Ce.
In fact ED agents like EDMCs are oligi\)l_e for promntim tn the‘
cadre of regular Gr,D posts and asane Gr.D enployees are entrusted
with Sweeping duty, this veing so, en t:m.lsuﬁpn t of Sweeping duty
o EDMCs \;i~i;11 ace le"%nr in‘ cadre than Qr.D is nnt lrregular
However,when the case was rguiscd by the Res.MNn 1l i.a, Chief

3 - E " 1 ’ ey N g y v '
postmaster General,in lettor dated 10, 5,1 290 (Annera ra«wr/3) ,
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i A »
it was Intimated that entrustment of Sweeplng work to the

applicants was found to be unjustifed and as such, the order

entristing the menial work under Annexure-l stands cancelled,

B - We have heard My, P, V. Raicdas, learned < mnsel for the
applicants and My.A.K,B0s€,learn ed senior Sranding Counsel
(central) appearing for the rResprndents and have also pemsed

the records in both these cases,

53 I+ is Cclear Lrom ANnExu Lo /3 that the Chief rost
Master, General, Respdent No.1l 1in l.et:t‘;ex: dated '10,5.1999
intimated that a'dvdi tional sweeping work and bring drinking
water can not be'gi\)@ to the D staff where casual lascirers
were doing this work p;:.i.m: to 4, 2,,15"97. In these lwo offices,
casual labcurers were performing this wenial work upto
1.5.1998 . Hence the applicants weuld not be entmusted with
this ménial v ork,In fzar:“c in the crun ters, also the f)gwg,artxnmt
made this positim clear, .

T4 In this viev of the matter,questim of taking
Aisciplinary actien against the applicants for their
resentment tn dn this menial work w’v'lx],d not arise,

3, In the result, the original applications are disposed

®

of in terms of the discussicns made above. No costs.
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